SUPREME COURT OF INDIA
Mohd. Abdul Muqtedar (Dead) by Lrs.

Vs.

Shaikh Fakruddin
(B. N. Kirpal, V. N. Khare and M. B. Shah JJ.)
27.01.2000
ORDER
The Text below is only a summarized version of the order pronounced
This appeal is against the order of the High Court where it had reversed the order of the Trial court
that the land is a Govt. land and not the property of the respondent 2 as claimed by him. Allowing

the appeal, the court held that the High court erred by reversing the order of the Trial court and
restored the judgment of the Lower court and also ordered payment of cost to the appellant.



